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too without prior consultation with the
President or the Prime Minister of the
country ?

s\ uw da fag  anqer wdm, &%
UF CqT3T TR ATET X fFar ar &fsa
JagRamI g AT Fg W Y 5 =y
1T ATAS § graey x@dl g Al o ey
a=fl ®1 7g afuriz g fw a7 wwer
T & amd fa=da @ |/ 9uE
FIT AT GES ¥ |

MR SPEAKER I have alicady en-
plained 1t Therc 15 no need of repeating 1t
He has ramed very mmportant tssucs and,
before raising all these ssues, 1 think, all
this background was vely necessary as to
whether, wheic 1n the State and at the
Centre difterent pdrtees dare ruluig, any action
against a Minister here should be unilateral
without any proper code or procedure or
without any rcference to the Piume Minister
o1 the President and whether we ean do it
n respect of @ Stale Minister without any
refetence to  the Governor or the Chiel
Minister  These are veiy mmpoitant 1ssucs
and he had to give the whole backgiound

12 4] hrs
ELLCIIONS TO COMMITILLS
(1) CARDAMOM BOARD

THE DLPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) 1 beg to move

“That 1n pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the members of this House do
proceed to elect, 1n such manner as the
Speaker may direct, two members from
among themselves to serve as members
of the Caidamom Board, subject to
the other provisions of the said Act

MR, SPEAKER . The question 15 .

“That in pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the membeis of this House do
proceed to elect, in such manner as the
Speak.r may direct, two members from

(Emergency Provisions) Bill
among themselves to serve as members
of the Cardamom Board, subject to the
other provisions of the said Act.”

The motion was adopted

(1) CorFEE BOARD

IHE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GIORGE) . I beg to move :

*Thdat 1n pursuance of sub-section (2)
(b) of Section 4 of the Coffee Act, 1942,
the members of this House do procecd
to clect, in such manner as the Spcaker
may ditect, two members from among
themselves to serve as members of the
Coflce Boatd, subpct to the other
provisions of the sud Act

MR SPEAKFR  1he question 1s

“That in putsuance ol sub-section (2)
(b) of Scetion 4 of the Coffee Act, 1942,
the members of this House do proceed
to elect, 1n such manner as the Speaker
may duect, two members from among
thumselves to setve as members of the

Coftee Board, subject to the other
provisions of the said Act ™

The motion was adopted

12 44 hrs.

GENERAL INSURANCE (EMERGENCY
PROVISIONS) BILL

MR SPLAKLIR.
Martand Singh--abscnt

Item 1i—Maharaja

Shit Y B Chavan

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN) T beg to
move

“That the Bill to provide for
over, in the public interest, of the
management of general insurAnce
bustness pending nationalisation of such
business, be taken into consideration.”

the taking



